T Ho Eto Te0-33004/99 REGD. NO. D. L.-33004/99

bt &)

WAL

Che Gazette of Iundia

9T [I—EUE 3—39-WUe (ii)
PART II—Section 3—Sub-section (ii)
IR | WehIToTa

PUBLISHED BY AUTHORITY

. 1266) 73 faoelt, IERAR, S 13, 2014/ 23, 1936
No. 1266] NEW DELHI, FRIDAY, JUNE 13, 2014/JYAISTHA 23,1936

FIAIRE FA AATAT
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% faeedt, 13 57, 2014
FAT. 1525(31).— FealT LRI, FHOAT AT=a9, 2013 (2013 1 18) it =T 396 FT IT-ATIT
(1) ST IT-gTRT (2) T TS ARKAT FT FIN Fd gU, I AT o ATHAT STt  refi=r &g
TERTET TS AT ATHRTAT H FUAT TOTEEIT % Fedl T FaT FA o (o0 gaqarg & srfeamrar & #
FOAT TOESTT &7 FATAT hT TITIAT FLAT & T JoRET 9T H I AS=aw F 7efim Faf=ai 5

TR o FATS o TolT e[ TSEEIY o T § A1 Toeers, ga<arg &l M Hdl gl
2. T2 ATAHHAAT T[S0 § FHTAA T A § T 2T

[®T. /. 7/4/2014-H10- 1(F)]
MINISTRY OF CORPORATE AFFAIRS
NOTIFICATION
New Delhi, the 13th June, 2014

S.0. 1525(E).— In exercise of powers conferred by sub-section (1) and sub-section (2) of Section 396 of the

Companies Act, 2013 (18 of 2013), the Central Government hereby establish the office of the Registrar of Companies

at Hyderabad having territorial jurisdiction in the whole State of Telengana for discharging the functions of the

Registrar of Companies under the various provisions of the said Act and appoints the Registrar of Companies,

Hyderabad as Registrar of Companies for the purpose of registration of companies under the said Act in the State of
Telengana.

2. This notification shall come into force from the date of its publication in the Official Gazette.

[F. No. 7/4/2014-CL.I(B)]
AMARDEEP SINGH BHATIA, Jt. Secy.
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